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STATEMENT—contd.

12 Bank o f  India . . . .

13 Bank o f  Maharashtra .

14 Canara Bank . . . .

15 Central Rank of India .

16 Corporation Bank

17 Dcna B a n k ............................................

18 Indian Bank . . . .

19 Indian Overseas Bank .

20 New Bank of India

21 Oriental Bank of Commerce .

22 Punjab & Sind Bank

23 Punjab National Bank .

24 Syndicate Bank . . . .

25 UOO B a n k ............................................

26 Union Bank of India

27 United Bank o f India .

28 Viiaya Bank . . . .

T o t a l

Police Officer Occupying C.M.D. 
Office in Kanpm'

395. SHRI V. SREENTVASA 
PRASAD : Will the Minister of TEX-
TILES be pleased to state:

(a) whether a Police Officer had 
illegally made his entry on a closed 
holiday in or about mid of May, 1991 
into the Office of Chairman-cum- 
Managing Director of Public Sector 
Company in Kanpur under his minis-
try;

(b) whether he continued in the 
office for about three or four days

until the Ministry concerned interven-
ed;

m i / p m s w s -

61 32 29

31 19 12

44 27 17

23 21 2

25 18 7

23 J8 5

21 13 8

26 18 8

51 43 8

23 19 4

57 50 7

75 62 13

40 30 10

41 31 10

30 28 2

18 14 4

69 49 20

1,026 760 266

(c) whether the same officer has 
again taken over the position in the 
said company since 7th June, 1991; 
and

(d) if so, the facts in this' regard ?

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT): (a) to
(d) On the basis of a communications 
issued by Govt, of India, the State 
Govt, of U.P. had placed the services 
of an I.P.S. Officer, at the disposal 
of British India Corporation Ltd. 
(BIC) Kanpur on 17th May, 1991 
for appointment as Chairman-cum- 
Managing Director (CMD) of the 
Corporation. However, pending noti-
fication regarding his appointment a?
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CMD, the officer concerned was in-
formed on 23rd May, 1991 to await 
further communication from Govt of 
India. Subsequently after issue of
'notification the Officei w.is adviser* bv 
Govt, of India to take charge of the
post He itsimiul thii'V* on 7th fnnc 
1991

Elevation of High Court lodges to
Supreme Corrt

396. SHRI SYBD SHAHABUD- 
DTN: Will the Minister of LAW, 
JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) the names of High Court 
Judges elevated to the Supreme Court 
during 1988-89, 1989-90 and 1990- 
91 ;

(b) their seniority in the All India 
List of Judges on the date of elevation;

(c) the number of posts of Judges
of the Supreme Coiiit t*s rn Apul I
1988, April 1, 1989, Apnl 1, 1990 
and April 1, 1991 and the vacancies on 
these dates and

(d) the time by which the existing 
vacancies are likely to be filled 9

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) (a) The 
requisite information is given in til® 
attached statement-I.

(b) Appointments of Judges are 
made in terms of article 124 of the 
Constitution of India and the person 
considered suitable is appointed as 
a Judge of the Supreme Court of Indiai. 
There is no All India Service of 
High Court Judges.

(c) Tho requisite intormation is 
given m the attached statement-IT

(d) The process of consultation for 
filling up the ('xisting v.'cuitics ol 
Judges in the Supreme Court is on 
and it is not possible to indicate 
precisely by which time, the existing 
vacancies are likely to be filled up

STATEMENT I
S. N o  Name o f (he Ji dg<

S/Sbri Justtto
1 N  D Ojha
2 S R Pandian
3 Dr T. K Thoninien
4 A M  Ahmarii
* K N Saikia
6 Kuldip Singh
7 Jagdish Sharan Verma
8 V Ramaswami
9 P R  &mant

10 N  M Kaslmal
11 Madanmohan Punch i
12 K Ramawmnv
13 Kumarl Beevi, Metro Sahib Fathima
14 K 1 Redds
15 S C Agarwal
16 Ram Manohar Saha i
17 Yofttthwwr Dayai

Date of Appointment 
in tin. Supume Cnun

1S-0I-8S 
14-12*88 
14-12-88 
14-12-88 
14-12-88 
14-12-88 
03-06-89 
06-10-89 
06-10-89 
06-10-89 
06-10-89 
(X-1049  
06-10-89 
11-01-90 
11-01-90 
11-01-90 
22-01-91


